
IN THE CENTRAL ADf^I NI 51 RflTiu £

PRINCIPAL BENCH

new DELHI

O.A. No. 1484/95 Oat«d 18-12-199

\
Hon'ble Shri N .U .Krishnan, Acting Chairman

\  Hon'ble Smt.Lakshmi Suaminathan, Hembsr (3)

Constable Sri Niuas
S/o Shri Bishamber Sahai,
R/0 H-329,Neu Polica Lines,
Kingsuay Camp, Delhi

I

(By Advocate Shri Shankar Raju)

Vs.

1, Union of India/Lt.Governor,NCTO,,
through-Commissioner of Police,
Police Headquarters, I.P.Estate,
Nau Delhi-2,

2. Additional Commissioner of Police,
Southern Range,
Police Headquarters,
I.P.Estate, Ngu [>• elhi-2.

Aoplic ant

Res -ion - ent'

(By Advocate Shri Amresh l*1athur
through proxy counsel Shri S.K.Cu^ta )

ORDER (ORAL)

(Hon'ble Shri N,V.Krishnan, Acting Chairman )

The applicant is a Constab la in Daihi Polic->-//^

has been punished by the impugned Annexure-Ai order

of the D isciplinary A ithority dated 17-3-1994.

Relevant para of the order reads as follouss-

" The charges against C^nst.Siri Ntuas
No.1705/SU could not be proved for .'ant
adaquata evidance. The acts t at u e ^nnht
out on the file, the driver holdinq the
money while the constable did not taks it
and that the truck driver sn-^ri auay on "iiinn
the checking team, coilild be viewed eith t
way. Const.Siri Niuas No,1705/"U hir«,h,'
awarded the punislemont of with-holdinq o*"
an increment for a oeriod of tuo yaars and
the withholding shall have the ef^'ec*- of
postponing future increments. Houe\/er, his
suspension oeriod w.e.f, 12.3.93 tn the
previous date of issua of this ordnr will bs
treated as Leavs of Kind due."

HC Parkash Chamoli No,9 2/S'•, Cnns t.Ba-u
Khan, B57/SU and Const.Siri Niuas Nn,i"'05/dy
are hereby reinstatad in sarvics with immsdiats
affect. •



/
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Appeal has bean filed which has baan di^nossri by

the Annexure A-2 ordar datad 5-6-199 5,

2, Hanca this OA h' s b ?"'n ^i 1'd to cdf-ll-'ooo ^

impugned order, Reoly has bean ^iled by tbs

contesting the claim,

3, Uhan the matter cama uo today ''or t-o'^sih -e

final haaring, Learned counsel for the anolioo'et iroi,.-

our attention to the above ext^-pct of the : ! ^r.

points out that, admittadly, the charges mroa eq=:T f

the applicant could not be orovad for want o'" qdejij'*

evidence. Yet he has been punished on total 'v di*^"er o-

grouods uhich is illegal and unjustified.

4, This point was raised in the aopoal '"ilor!

by aoplicant (Annexure A-1l),This has been t oi-en

the first ground in tha appeal,

5, It is pointed out that appellote u>j+Horlty

has not considarod this grouo at all in the Innexre

A-1 order. Ha, therefore, reauests that t^e ma'-t 'r

may be remanded back to the Appellate Authority ^ ^

pass a Sneaking order on this ground,

6, Learned counsel "or the reaoondent a no

objection to dispose of the OA uith the above

directions,

7, IJe are satisfiad that tha aooell ? '91; t" ̂  o r i t \

has failed to con-ider ground No,1 o*" the aoo -al In

which this issue has bem squarely raised, Accordi"-
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thB TdBr or thB .pp.Hat, .uthoritvC<.B^r,ppopd,nt
No.2 ) l3 qu„ah.d. Np ia diracted to r,-consld,P th,
appeal and pa-a a apaaklng ord,r, uith nartlcol.r

rafaranc. to g„und Np.l paiaad by tho .,„pnp,p. ,

aithln tup .ontha fro™ tha data of pppaipt a

df thia prdar. U, a,aka It Pi,aa that up p p^t

opnaldprad any other ground ralaad in the 0' and

the applicant la at liberty to raiae the™

rutura if hp la aggrieved by tha appalla^a apthorlhv ,

ord ar.

O.A. is disposed of as above. ,/?
[jo' (Vf

(Smt.Lakshmi Suaminathan) (^.V.Kris-nan )
Plembsr (J) Acting Chairman

sk.


